IN THE CENTFAL ADMIUISTFATIVE

* k% %

CP 47/95 (OA 251/93)

Pram Mamar, Asholr Fum: Bzachan Singh,
VERSUS

Shri M.

CORAM:
PEF HIN'ELE MF.

HON'RLE MF.

GOPAL FFISHNA, VICE
(a)

CHATFMAN

Q.P. 1A, MEMPER

For the Patitioners ees Mr. 3. Kumar
For the Respondsnis eee M. M. Rafig

ORDER

HOM'ELE MF. COPAL I'PISHMNA,

TPIBUMAL, JAIPT

BEMNCH, JAIRR.

of Decision:

PETITIONERS.

RESPONDENTS .

VICE CHATFMAN

Petitionzre, namaed abwove, havz £ilzd this Coniempi Patition u/a 17 of
the Administracive Tribunals Aci, 1935, stating thevein that Ly not

implameniting the Jjudgemeni of this Trikbonal in OA 251/93 daced 14.9.94 and Ly
not assigning dus sndority to the petitionzrs the respondants have conm1 N
contempt of court.

2. Wz have heard the liarned counssl for the pertizs and have gone
through the vecords of the case.

3. The rezpondents wers direcied vide order dated 14.9.94 (Ann.A-1) to
dispose of the viprasentations mads by the petitioners in regyard to ths
dztermination of theiv senicrity as per rulss keeping in visw the ratio laid

othzre v. Unpion of India and 10 others. It is
Brnsrure P-1 datzd 21.5.95 that the represzntaiions

wetre

duly

Pench and it was found ki thz vagpondeanis that ths p
Adiztingishakbls from the cazze of the applicanis
the circumstances, it cannot e said that thzre was any
of the Tribunal's order

/
4, Thz Concempi Petiticn, therefors, fails and it

VK

e -

29, F.B. Vyaz and 25
evident from the ordser
Filad by che peticionsrs

befors the Bombay Bench.

(

wilful dis—chesdizncs

C;Km&be
GOFAL FRISHNA)

VICE LHAIRMAN



